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CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-

TANCE 

Armed clashes between the Assam and 
Nagaland Police in the first week of June, 
198S at Merapani on the Assam and 
Nagaland border, resulting in a number  of  
casualties 

SHRI S. W. DHABE (Maharashtra): Mr. 
Vice-Chairman, Sir, I call the attention of the 
Minister of Home Affairs to the armed 
clashes between the Assam and Nagaland 
Police in the first week of June, 1985 at 
Merapani on the Assam and Nagaland border, 
resulting in a number of casualties and the 
action taken by Government in the matter. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA): Sir, 
Unfortunately, between 4th and 6th June, 
1985 armed clashes took place in the 
Merapani area along Assam-Nagaland border 
between the Aassam  Police  and the  
Nagaland  Police. 

As the Hon'ble Members are aware, there 
has been long-standing territorial dispute 
between Assam and Nagaland in connection 
with the boundary between the two States as 
defined in" the State of Nagaland Act, 1962. 
Govt. of India had taken steps to assist the two 
State Governments to reach an amicable 
settlement of these disputes. In August 1971 an 
Adviser was ap. pointed in the Home Ministry 
and through his good offices, four interim 
agreements were signed by these two State. 
Governments in March 1972. The Adviser 
carried out detailed study of the various 
aspects of the problem and made certain 
recommendations to the State Governments. 
Unfortunately, no agreement could be reached 
between the two State Governments to resolve 
the dispute on a permanent basis. The Adviser 
demitted office in 1976. Thereafter, from time 
to time steps were taken by the Central Gov- 

ernment to advise the two State Governments 
to enforce the interim agreements of 1972 in 
letter and spirit and to continue efforts to 
resolve the dispute through discussions. 

Early   this   year   in   the  month   of February, 
there was a serious incident in which six 
labourers working    for Forest Department of 
Assam were killed.   Certain   amount   of  
tension  had built up in the area in which the inci-
dent had taken place. On 28th March, 1985   
Home   Minister  held   a  meeting with the Chief 
Ministers of Assam and Nagaland at Shillong and 
stressed the need to resolve the border dispute 
amicably and to ensure that clashes    on the 
border do not recur.    Both     the Chief Ministers 
had     assured    Home Minister that they would 
sort out the issues and ensure that clashes do not 
recur.   Unfortunately,     despite    their 
assurance,  certain degree of    tension was  built 
up in the Merapani sector and there was a brief 
exchange of fire between the patrols of the two 
State Governments   Police  Force   on     28th 
May, 1985.    Immediately on receipt of the 
information about     the incident, Home Minister 
sent a wireless message to   the   two   Chief   
Ministers   which   was repeated to  the  
respective  Governors expressing his grave 
concern at      the incident and requesting them to    
take steps at once to prevent recurrence of such 
incident.      The two sides    were   m asked to end 
the situation of conforn-tation which seemed to 
be prevailing. It was decided to, hold a meeting    
of the Commissioners  and Inspector Ge. nerals 
of Police of the two States    at Dimapur on 3rd 
and 4th June,    1985. A  representative of the 
Home Ministry was asked to join the 
deliberations and he did so on 4th June.      
Unfortunately, it seems that as the meeting was in 
progress heavy firing broke out between a 
number of posts of Assam Police   and   
Nagaland      Police   confronting each other in 
the Merapani area. Despite efforts of the Home 
Ministry'3 representative, ceasefire could not   be 
effected on the ground.     Immediately" 
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on receipt of the information, Home Minister 
urged the two Chief Ministers to immediately 
effect ceasefire if possible, visit the border 
personally and take all steps to end 
confrontation forthwith. 

Following a meeting between the Senior 
Police and Civil officers of the two States on 
6th afternoon effective ceasefire was enforced 
from the evening of that date. Next day i.e. on 
7th June, the two Chief Ministers met in the 
presence of the Governor of Nagaland. They 
agreed to maintain and fully enforce the 
ceasefire. They also agreed to the induction of 
neutral force and to restore status quo ante by 
the Police forces of both the States going back 
to the positions before the current series of 
incidents. Both the Chief Ministers also 
agreed to con. tinue to hold talks for a long-
term solution to the problem of disputed area 
and to ensure that a perfect understanding and 
amity is maintained between the two States. 
They also gave certain directions to, their res-
pective officials in regard to the posts that had 
been established in violation of the  1972  
agreement. 

As agreed between the two Chief 
Ministers, the Central Government ar 
ranged to move Assam Hifles into the 
affected area on 8th June. This 
force was subsequently replaced by 
BSF as proposed by the two, Chief Mi 
nisters. Two senior officers of the 
Ministry were immediately despatched 
to make on the spot assessment of 
affeced area        on 8th June. This 
measures for the maintenance of law and 
order and also to furnish a preliminary report 
into the incident. I visited Merapani on 10th 
June, 1985 and held discussions with the two 
Chief Ministers. The two Chief Ministers also 
held a meeting on the same date at Merapani 
and reviewed the steps taken by the two 
Administrations pursuant to their agreement 
at Imphal. Home Minister also held dis-
cussions wMh the two, Chief Ministers. 

Meetings with the Chief Secretaries and 
Director Generals of Police of the two States 
were held by the Union Home Secretary on 
17th and 19th June and a number of steps 
were decided upon in these meetings to 
defuse the situation as also to arrange for 
speedy rehabilitation of those affected by the 
disturbances. 

These meetings were followed by subsequent 
meetings between the Commissioners and 
Deputy Inspector Generals of Police of both 
the State Governments on 30th June in the 
Pre" :e of a representative of the Ministry of 
Home Affairs. On 10th July, Union Home 
Secretary reviewed the implementation of the 
various agreements in a meeting of the two 
Chief Secretaries and senior Police officers 
held at Gauhati. 

As a result of the various steps taken the 
situation at Merapani is fast returning to 
normal. Most of the people who, had left the 
area because of the disturbances, have gone 
back to their respective places. For purposes 
of grant of relief and rehabilitation, the 
Central Government have given an advance of 
Rs. 50 lakhs to the State Government of 
Assam pending assessment by a Central Team 
of the quantum of the Central assistance 
required. A detailed proposal was recently 
received from the State Government and a 
Central Team has been sent to Assam. 

In these clashes 28 policemen from 
Assam and 6 from Nagaland were kill 
ed. A number of police personnel 
were injured. 13 civilians also lost 
their lives. About 32,000 people were 
displaced. In the view of the Cen 
tral Government, these clashes bet- 
wee 1 the Police Forces of 
the two States are most 
unfortunate and distressing. We are 
very much concerned that such armed 
clashes should have taken place at all. 
We are determined to see that there is 
no repetition of such unfortunate inci 
dents.    The Government have decided 



 

to appoint a Commission of Inquiry under' the 
Commission of Inquiry A^t, 1952 to fully go 
into the facts pertaining -to these clashes and 
to probe into the conduct of the officials of 
the two States and alsd to fix the 
responsibility. 

We are also, keen that these longstanding 
border dispute should be resolved through 
discussions and consultation. To that end we 
are currently holding consultations with the 
Chief Ministers oi the two States with a view 
to working out a modality towards finding a 
permanent solution to the dispute. 

SIIRI S. W. DHABE: Mr. Vice-Chairman, 
Sir, it is very unfortunate that the Government is 
talking in terms of a cease-fire as if there has 
been a fighting between two independent States. 
I am really pained to note from the language 
used in the statement of the Home Minister that 
their attitude towards the problem is not to solve 
it. This is not the only question which we are 
facing. As my friend, Shi'i Chaiuranaa Mishra, 
pointed out, this is a fight between two 
Congress (I) Governments. What has 
happened.in Punjab? I can quote three instances. 
The Punjab Chief Minister belonged to the 
Congress (I) Party; the Haryana Chief Minister 
belongs to the Congress  (I) Party; the Rajasthan 
Chief Minister belones' to the Congress (I) 
Party; and the Himachal Pradesh Chief Minister 
belongs to the Congress (I) Party. Yet they 
could not solve the problem of water; they 
could not solve the problem of the territory; and 
they could not solve the question of 
Chandigarh. The only attitude that the 
Government has taken is the attitude of an 
independent neutral observer as if they have 
nothing to, do with this and they say that the 
State Governments must agree and come to a 
settlement. Sir, I am coming from Maharashtra 
and we are facing the same problem for the last 
twenty years. The Belgaurn Question has not 
been solved because the frime Minister has said 
that the Karnataka and Maharashtra 
Governments    must 

decide amongst themselves. How can they 
decide? The problem is that the Marathi-
speaking areas must go to Maharashtra and 
some other areas must go to the other State. 
The same thing is happening in the North-
eastern Region and it is worse there because it 
is a sensitive area. But, first of all, I want to 
point out the total failure of the Government 
there who, has failed to exercise his powers 
under the Constitution. It is not as if the 
Governor is a mere titular head. When we fra-
med this Constitution and when these States 
were integrated, we made special provisions. 
In this connection, I would like to refer to 
article 371A of the Constitution which 
contains a special provision with regard to the 
State of Nagaland. I do not want to quote the 
entire thing. But I would only quote article 
371A(l)(b).   It says: 

"(b) the Governor of Nagaland shall have 
special responsibility with respect to law and 
order in the State of Nagaland for so long as 
in his opinion internal disturbances occur-
ring in the Naga Hills-Tuensand Area 
immediately before the forma-• tion of that 
State continue therein or in any part thereof 
and in the discharge of his functions in 
relation thereto the Governor shall, after 
consulting the Council of Ministers, exercise 
his individual judgment as to the action to be 
taken". 

This is the provision. He can take action in his 
individual judgment. What was he doing? 
Why has the Governor not taken any action to 
step these clashes between the Nagaland 
police and the Assam police under special 
provisions under article 371A of the 
Constitution? Under article 3 of the 
Constitution, by a simple majority, Parliament 
can by law change the boundaries of any 
State, increase the area of any State, diminish 
the area of any State, alter the name of any 
State and form a new State by separating or 
uniting the area of another State. The power 
given is a general power and it is an 
omnipotent power given to Parliament.   By a 
simple majority you 
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can do, it. But no action is taken and 
it is simply ]eft to the Chief Ministers 
of the States concerned. In this con 
nection, I would like to draw the atten 
tion of the House to article 263 of the 
Constitution which contains a special 
provision and this has been cited by 
many  State   Governments   also. I 
quote Article 263: 

"If at any time it appears to the President 
that the public interests would be served by 
the establishment of a Council charged 
with the duty of— 

(a) inquiring into and advising upon 
disputes which may have arisen  
between   States; 

(b) investigating and discussing 
subjects in which some or all of the 
States or the Union and one or more 
of the States, have a common 
interest; or 

(c) makeing recommendations upon 
any such subject and, in parti, cular, 
recommendations for the better 
corordination of policy and action 
with respect to that subject, 

it shall be lawful for the President by order 
to establish a Council, and to define the 
nature of the duties to be performed by it 
and its organisation and procedure." 

So, I would urge that the power given under 
article 263 of the Constitution should be 
exercised and the provisions of this article 
should be implemented. Now the Central 
Government has become impotent. They 
cannot solve ordinary questions of border 
disputes between Maharashtra and Karnataka, 
Nagaland and Assam or Punjab and Haryana. 
And, therefore, I suggest that action should be 
taken under Article 263 to solve these 
questions. It is a question of policy. Therefore, 
my first two questions are: One, will the Go. 
ernment appoint a Boundary Commission and 
take action under article 263 

to solve the dispute between Assam and 
Nagaland, specially when it is a sensitive 
area? Secondly, it is not clear from the 
statement why no action has been taken by the 
Governor when he was entrusted with a 
special responsibility under article 371A. Sir, 
it is unfortunate that the Government is treat, 
ing this problem merely as an internal matter 
between the two States. Sir, this in an area 
where we are concerned with security of the 
States. Anything happening there will result in 
destabilisa-tion in the North-eastern area. 
When talks are going on, the armed police 
were asked to fight. They cannot fight unless 
they have been instructed to fight by the I. G. 
Police or some other officers. The statement 
given by the Minister says that 22,000 people 
are affected. But the papers have reported that 
70,000 people have been affected and poor 
people have been displaced. The papers have 
also stated that large-scale looting took place 
and police personnel have also been killed. It 
is not clear from the statement what relief has 
been given or if any compensation has been 
paid to their dependents. Sir, the disputes 
between these States is not new. It started with 
the formation of Nagaland State in 1963. 
Thereafter the Nagaland Government did not 
accept the Notification of 1925. The Home 
Secretary was asked to look after it. The 
Sundaram Committee Report was published in 
1976. Nagaland Government declined to 
accept the report immediately. What steps has 
the Government taken since 1976 up till now 
to persuade the Nagaland Govern, ment to 
accept the Sundaram Committee report or to 
make some modification? Nothing has been 
done. They kept mum. 

Now, I am reading from 'Current' dated 
20th July, 1985. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Please ask questions. 

SHRI S. W. DHABE; I am asking 
questions.   I am now quoting from an 
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interview with the Nagaland Chief Minister, 
published in the 'CURRENT' dated 20th July, 1985; 

"The border problems between the two States 
have been there ever since the inception of 
Nagaland in 1963. They, remain unresolved to 
this day. On the face of this, all the problems 
emanate from this: whether the Assamese staying 
in jja-galand alongside "the Assam-Naga. land 
border are eligible to stay there or not. As long as 
this problem is not solved earnestly and whole-
heartedly, clashes would be there, as have, been 
there in the past." 

This is the Chief Minister of Nagaland's statement. 
I would like to know from the hon. Minister 
whether the Chief Minister of Nagaland has made 
such statement. I may say that by merely appointing 
an Inquiry Commission is not going to solve the 
problem. I would like to know whether on this 
question of territorial dispute between the two 
States the Government is going to appoint a 
Commission or a Com, . mittee whose 
recommendations the Government will accept and 
take action under Article 3 of the Constitution to 
solve this dispute permanently. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): I would request the hon. 
Members to be brief because there are a number of 
members who have given their names. Shri 
Ashwani Kumar. 
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SHRI KRISHNA KUMAR BIRLA 

(Rajasthan): Sir, what happened in th& first 
week of June at Merapani is a ■ matter which 
will cause distress to all right-thinking people 
of this country. It was very unfortunate that the 
two States tried to settle the score through the 
use of police foice. Tensior been brewing there 
for over a month, which means that both the 
sides were eching for a fight. This, therefore, 
means that the clash was premeditated and 
well-organised. This is further established from 
the fact that both the sides were heavily armed 
and it is also a fact, as reported by the papers, 
that mortars were freely used. Many policemen 
died on both the sides but that was not all. After 
the fight between the policemen was over, I 
understand that about one thousand village 
guards from the Naga side joined the battle. 
They invaded the Assam side and seven 
thousand shops and houses were burnt and over 
forty thousand people were uprooted. Then, Sir, 
after that I further understand that the Go-
vernment of Nagaland brought out a White 
Paper. This, in my opinion, was an 
irresponsible act aud very serious allegations 
were made in this White Paper against the 
Government of Assam and it was implied that 
revenge should be taken. It was also being said 
that Nagaland was being harassed and s° scores 
should be settled. Then, Sir, after that, in order 
to keep both the police forces separate the 
Government had to deply the Border Security 
Force. It was unfortunate Sir. but I realise that it 
was unavoidable. It is not a happy reflection at 
all. This was as if the UN was keeping its 
peace-forces to divide the two countries, two 
nations. 

Sir, my only submission is what exactly is 
going to be the role of the Centre.    I have 
always believed in a 
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strong Centre and I would very force^ fully 
advocate that the Centre should very strongly 
intervene in such matters. This dispute has 
been going on between Nagaland and Assam 
for many years. It is not a new dispute. It has 
been going on since 1962, when Nagaland 
became a separate State. And, Sir, the present 
truce which has been brought about by the 
Government of India is only a very temporary 
truce. it appears to me. It is a kind of uneasy 
truce. 

So far as the action to be taken is 
concerned,.I would very strongly advocate that 
the guilty officers whether they belong to 
Nagaland or Assam, they should be punished 
after a due inquiry and an inquiry commission 
has already been appointed. The guilty 
officers must be definitely punished. But that 
it not all. Apart from that the question is that 
the border has been a matter of dispute 
between the two States. What exactly is the 
Government of India going to do about it? 
The Sundaram Commission was appointed in 
1974. As yet, I believe, even the report of the 
Sundaram Commission has not been made 
public. Whatever it be, Sir, the Government of 
India must use persuasion and that should be 
strong enough so that peace is restored in that 
area, a kind of permanent peace and, if 
necessary, let them appoint some sort of a 
minority commission again and once for all 
settle the dispute between the two States. 
Thank you. 

[The Deputy Chairman in the Chair.] 

SHRI BISWA GOSWAMI (Assam): 
Madam Deputy Shairman. the 
statement of        the hon.      Home 

Minister does not give the true picture which 
has been created by the Assam-Nagaland 
border clash. Madam, we are discussing this 
most important calling attention at the fag-end 
of this day. This is how we deal with the 
problems of the North-East-• ern region.   We 
casually deal with the 

problems of the North-Eastern region. We do 
not care what happens in that part of the 
country and it is due to this attitude that the 
present situation has arisen in the Assam-
Nagaland bor. der. While Nagaland as a State 
was created, it should be remembered that 
Naga National council, which was launching a 
movement for sovereign Nagaland, did not 
ask for a State. A State was created only to 
appease the Naga people with the hope that 
the people will be .satisfied by the creation of 
a State because the Centre, at that time, 
thought that perhaps due to the obstinacy of 
the Assamese people, thp Naga people are 
going astray and that is why they wanted to 
cut out Naga hill district from Assam. 

SHRI   DHARANIDHAR     BASUMA 
TARI (Assam): That is a fact;, it is the 
Assamese people who antagonised the Naga 
people. 

SHRI BISWA GOSWAMI: You should be 
ashamed for . saying this, being an Assamese, 
and there was Congress rule in Assam at that 
time. 

Anyway, Madam, not only Nagaland was 
created, Mizoram, Arunachal Pradesh and 
Meghalaya were bifurcated from the State of 
Assam. The feelings of the people of Assam 
were very much hurt. Even at that time we 
told the Central Government that simply by 
creating a State for Naga people, the problem 
will not be solved and this problem would 
remain. I want to ask-the hon. Minister 
whether the underground activities in 
Nagaland have decreased since the formation 
of the State of Nagaland. 

SHRI DHARANIDHAR BASUMA-
TARI: Yes. 

SHRI BISWA GOSWAMI; It has been 
said that there is a harder dispute. The border 
of Nagaland has been demarcated by the 
Nagaland Act itself in 1962, and before that, 
the Nagaland hill district boundary was de-
marcated by a notification of 1925. How can 
there be a border dispute today? 
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The other day, on 22nd    March 1982, while 
replying to a calling attention in this House 
itself, the hon. Minister o.f State for Home 
Affairs said that there was no border dispute 
between Assam and Nagaland and    the dispute 
arose because     Nagaland     Government put 
claims on certain areas of Assam.   Not only the 
Nagaland Government claimed over the forest   
reserves of Assam territory they claimed the 
entire North. Cachar hill district part of Cachar 
district     and  Nowgong     district.    They want 
all these areas to be incorporated in Nagaland 
State.   Madam, Dima-pur was  given to 
Nagaland  although it is known to all that 
Dimapur was the capital of the Kachari     
kingdom and my friend, Mr.    Basumatari will 
perhaps,  agree with me that  at that time, the 
Kachari kingdom extended to that area and 
Dimapur was the capital.   But Dimapur was 
given to Nagaland only with the hope that the 
people of Nagaland  would  be satisfied.    But 
they did not    remain satisfied.    Even today, 
the ruins of Dimapur will prove that it was under 
the Kachari kings, the plain tribal    kings.    
Madarn,  the very words Desang, Dayang are 
tribal names; these are not Naga names. The 
entire area was under the domain and control of 
Kachari kings, and after the Kachari kings, it 
was Ahom State.    It has been  said that  Ahom  
kings  had certain agreement with the Naga peo-
ple.    I  would like to say that Ahom kingdom  
extended     farther  upto  the present Naga hill 
district, and they did not even    allow the Naga    
people to come freely to the plains.    They de-
marcated, they fixed certain roads for them  t0   
come  to   the   plains.    Even  today, if you go 
there, you will find that there is what is called 
Naga bat, mean-' ing, road.    Only through    
such road, Naga people could come to Assam, to 
'  the plain areas.   Therefore, there is no 
historical background, there is no historical 
proof that these areas belonged to Nagaland.   
(Time  bell rings} 

Madam, I should be given some more time. 
Even this border clash did not start  all  of  a  
sudden.    Such  clashes 

have been there since the formation of the 
Nagaland State. In 1972 itself, there was a 
clash between the Police forces of the two 
States in Sibsagar District, in the Tuli area. At 
that time, Mr. Sundaram was appointed as the 
Adviser to the Home Ministry and some 
interim agreement was arrived at. Mr. 
Sundaram went there. He toured the area 
extensively. He went through all the records, 
all possible re. cords and he came to a 
conclusion. He submitted a report, but this 
report has not been published till today. It has 
been said that the Nagaland Government has 
not agreed to this and that is why, the 
Sundaram Committee's report has not been 
published. Madam, after that, after 1972, in 
1979, on 5th January, armed Naga people at-
tacked Assamese villages in the Chunga Jan 
area. Fifty-five villagers were killed. Most of 
them were plains tribals.    They were 
Assamese people. 

It has been said by the Nagaland 
Government that foreigners have settled there. 
The definition of 'foreigner' is different in 
Nagaland, Madam. All non-Nagas are 
considered 'foreign, ers' in that State. But we 
do not consider them as foreigners. Yes, in the 
border areas, there are some Muslims. But we 
do not consider all Muslims as foreigners. But 
the Nagaland Government says that foreigners 
have settled there. Even Mr. Jamir has said so. 
But this is not a fact. If you visit the' area, you 
will know it. I have gone there several times. 
Even after the recent clash, I toured the area. 
They are all Assamese people, mostly other 
backward people and tribal people. These 
people have'been affected. About 50,000 
people have become homeless. They have 
taken shelter elsewhere; they have become 
refugees in their own State. Madam, 96 
villages involving 7,601 families have been 
affected. Twelve schools, sixteen temples, 
three mosques, one PWD rest house, one 
forest rest house, one magistrate's quarters, 
one veterinary sub-centre, two Gram 
Panchayat offices, one police station, five 
border outposts; 
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all these were burnt down. All these are well 
within Assam's territory. All these were burnt 
down. On 3rd June the Government deputed 
one officer, a Joint Secretary in the Home 
Ministry, to attend a meeting of the Commis-
sioners of the two border districts. He could 
not reach there on the 3rd. He reached on the 
4th. While the meeting was in progress, firing 
started. 

I would like to know from the Home Minister; 
is it  a fact that three-inch mortars were used    
by the Nagaland Police?    Is it a fact that 
rocket launchers were used?   Is it a fact that 
the Nagaland  Police  attacked the Assam 
Police outposts, assisted by armed Na-gas  and    
underground    Nagas?    The other day,    Mr.  
Jamir, the Nagaland Chief Minister, -has said 
that there is no difference between the 
underground Nagas and the Nagaland 
Government in so far as the border dispute is 
concerned.    If it is soj I want to know. I would 
like to know from the Home Minister whether 
it is a fact that all underground Nagas who    
had surrendered have been settled in the border 
areas?   Is it not a fact that one battalion of 
Border Security Force was raised   to   
rehabilitate •   the  underground Nagas  who   
surrendered?    I  want  to know whether that 
Border     Security Force took part in the attack.   
If that is  so,  how could  that  battalion take 
part in the attack without the knowledge of the 
Home Ministry?   That is what I want to ^now. 

Madam, both these State, Assam and 
Nagaland, are ruled by the Congress. Both the 
States have Congress (I) Chief Ministers. Why 
should not both the State Governments be 
dismissed forthwith for creating such an ugly 
situation? I demand that the President's rule 
should be imposed in Assam and Nagaland 
and both these Ministries should be dismissed 
so that the so-called border dispute can be set-
tled finally, once for all, under the President's 
rule.    If the Central Gov- 

eminent says that the two State Governments 
should sort out the differences, nothing will 
come out. Even after the Imphal agreement 
clashes are going on. Houses were burnt after 
this Imphal agreement. So, how can say that 
both the Chief Ministers, by coming together, 
will be able to solve this problem? I want to 
know from the hon. Home Minister whether 
firm and concrete steps are going to be taken 
to solve this so-called border problem of 
Assam and Nagaland. It was your creating. 
Nagajand was created by you and, therefore, 
you should solve the border problem which 
has cropped up today. I want to know whether 
the Sundaram Committee's report will be 
made public and implemented or not. 

Madam, I am coming from that area. I am 
vitally affected and there are s» many things 
to be said on this. 

« 

THE DEPUTY CHAIRMAN: In a Calling 
Attention one generally asks questions. 

SHRI BISWA GOSWAMI: I know, I am 
concluding. I am saying ali this because many 
things are not known in Delhi. 

So, Madam, this encroachment of Assam 
territory is going on. I would like to refer to 
one letter of the then Prime Minister. The 
letter is elated 25th January, 1979. Madam, 
you should allow me to mention about this 
letter. The Prime Minister wrote to the 
Nagaland Chief Minister stating: 

"Any attempt on the Part of people living 
o,n the Nagaland side of the boundary to take 
law into their own hands has to be curbed 
firmly. It would also follow that the State 
within whose constitutional boundary such 
areas fall have a constitutional and moral 
obligation to exercise their lawful jurisdiction 
through their law and order machinery.   So 
long as any area 
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in respect of which Nagaland may have any 
claim forms constitutional part of another 
State, the people living in such areas, 
irrespective of ethnic or other affiliations, 
should be made to realise that they have an 
obligation to obey all laws in force in that 
State and assist the law and order authorities 
in maintaining peace and order. Lastly, in 
case, there is any difficulty in ascertaining 
where exactly the boundaries lie between the 
two States, Nagaland may seek the assistance 
of the Survey of India to secure a physical 
demarcation o,f the boundaries and 
meanwhile existing practices in regard to such 
boundaries should be scrupulously honoured. 

This was written by the Prime Minister of 
India in 1979. Will the present Home Minister 
reiterate this prepared to inform the Nagaland 
Government reiterating this stand? (Time Bell 
rings). I am concluding now. Already it has 
been mentioned that five Naga youths were 
arrested in Jorhat and incriminatory 
documents were seized from their possession. 
And the Chief Minister of Nagaland 
demanded their Telease. How can it be 
possible? you want to suppress secessionism 
and a Congress (I) Chief Minister demands 
release of persons from whose possession 
these documents showing foreign connections 
are seized. He demanded their release and 
accordingly they were released. 

So, the present situation has arisen only due 
to the negligence, connivance and inaction of 
the Central Govern, ment. I would rather say 
that we, the people of Assam, and for that 
matter the people of the entire North-Eastern 
region, feel neglected. You do not care for us. 
You are not concerned with our problems and 
that is why you are keeping this problem 
alive. You have encouraged the two State 
Governments to fight each other. This is 
going to turn into an inter-State* co.n. 
forntation. It will be most sad, it will be most 
unfortunate if such a situation arises in due 
course. Therefore, before it is too    late,    
steps    should be 

taken to solve the socalled border problem 
with Nagaland. The socalled border problem 
of Nagaland and Assam must be resolved 
immediately and the Central Government 
should lake the initiative in this regard. If you 
leave it to the two Chief Ministers, nothing 
will come out. They will agree and they will 
fight. Nothing will come out. 

. THE    DEPUTY     CHAIRMAN:   Mr. 
Goswami,  please  conclude. 

SHRI BISWA GOSWAMI; I would like to 
ask my questions. 

THE DEPUTY CHAIRMAN; You have 
already asked so many questions. 

SHRI BISWA GOSWAMI: Only one or 
two questions I want to ask. I would like to 
ask whether the Central Government going to 
dismiss the two Governments and, impose 
President's rule and whether the border 
question is going to be finally resolved at the 
instance of the Central Government; whether 
the Government will implement the Sundaram 
Committee Report. Whether any ... it has 
already been mentioned in the statements; so I 
do not ask this. Whsn the finding's of the 
enquiry will be out, you should not hesitate to 
punish all persons, all officers who are found 
guilty of creating this unheard of police 
clashes between the two States. Whether it is 
a fact... I have already asked that question; 
therefore I shall not ask it. 

Lastly, I would only appeal to the Home 
Minister.. . (Interruptions) Officers and the 
Ministers. The Chief Minister also.    Not 
only officers. 

THE DEPUTY CHAIRMAN :      Now 
I .am calling the next speaker. 

SHRI BISWA GOSWAMI : I would urge 
upon the Central Government to give more 
attention to this. Another question Madam.  
Whether it is  a fact.... 

THE DEPUTY CHAIRMAN : Please 
conclude. 

SHRI BISWA GOSWAMI: I am con-
cluding in one minute, Madam. Only one 
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question. Whether the hon. Home Minister 
knows that there was a coupland plan during 
the British regime which envisaged creation 
of a Christian sovereign country in the hill 
areas of the North-Eastern region. Whether 
the Home Minister is aware that that move 
has now again been revived. 

With these words, I urge upon the Home 
Minister to come forward, dismiss the two 
State Governments and resolve the issue. 

SHRI K. MOHANAN (Kerala): Madam, 
simply asking some clarifications or questions 
will do nothing on this issue. If we are not to 
discuss such a serious matter on the floor of 
this House, then what else we are discussing 
here, I would like to know. The Government 
itself claims it as war between two sovereign 
independent countries, I think so. Yes,. not 
only they speak of cease-fire but a neutral 
force. On the third page of the statement of 
the hon. Minister, it is stated that they also 
agreed to induction jf a neutral force. Is it a 
United Nations Force or a Non Aligned force? 
It is very unfortunate. It is very unfortunate. 
But I will not term it as a war between two 
independent sovereign countries.    1 term it 
as a civil war.    It is so dangerous .................  
(Interruptions).., Through this dangs-rous 
incident, you are inducting another 
phenomenon of divisive forces into our 
already sick body politic. To settle the border 
disputes, armed forces of two States are 
clashing with each other and so many 
casualties are there. The two States are ruled 
by the Congress (I) Party, the two Chief 
Ministers are Congress (I) Chief Ministers, 
and the Centre is watching here as a neutral 
country and appeals to them to cease fire. 
Appeal to Iran or Iraq! I would like to know 
from the Minister whether these two States 
are units of this Indian Union and what steps 
have been taken by you and your party against 
these culprits, these Chief Ministers. What 
action has been taken by your Government 
against the police Chiefs of these two States? 

If I «un correct, not only the State Police 
but also the BSF is involved in this 

incident. If I am correct, in Nagaland the 
BSF, is also under the control of the State 
Government. The BSF, stationed on the 
border, is also involved im this. So it has 
become a furious fight between the tow 
forces. 

The Prime Minister and the ruling 
party before the elections and after the 
elections, were accusing the Opposition 
parties saying that they have been incit 
ing divisive forces and encouraging divi 
sive regional and -communal forces. What 
are      you. doing?.. . {Interruptions).. . 
You are negotiating with Laldenga. At the 
same time, you are allowing the TUJS and 
TNV in Tripura and elsewhere to be under 
the training of Laldenga. This is what you are 
doing. But you are accusing the Opposition.... 

(Interruptions) 
SHRI DIPEN GHOSH (West Bengal): 

Two   State   Governments ruled   by   your 
own party are fighting. You should be 
ashamed. 

(Interruptions) SHRI K. 
MOHANAN : You should be kept quite. 

SHRI DIPEN GHOSH : \ Two State 
Governments led by your own party are 
fighting ...(Interruptions).-.. You should be 
ashamed. 

SHRI K. MOHANAN : I am forced to say 
: Are you not ashamed? 

SHRI DEBA PRASAD RAY (West 
Bengal): You have to remember that the 
Assamese      people...      (Interruptions)... 

SHRI K. MOHANAN : Are you not 
ashamed, my brother? Are you prepared to 
answer?   . 

SHRI  DEBA    PRASAD RAY:     You 
are trying to create political. . . .  

(Interruptions) 

SHRI K. MOHANAN : This Government 
and the ruling party are always accusing the 
Left Front Government in West Bengal... 

THE DEPUTY CHAIRMAN: The Prime 
Minister will make a statement now. You can 
continue later. 


